Business Standard NEW DELHI | WEDNESDAY, 13 NOVEMBER 2024

Sub: - Extension of dates.

2024 _IFC_259377_1 is being given.

Government of UT of Jammu & Kashmir
Office of the Executive Engineer,
Mechanical Irrigation Division Baramulla

Email: midbaramulla@gmail.com
Corrigendum for this office E NIT No: 33 of 2024-25

In view of in-adequate response, the following extension of dates in respect of this office eNIT no: 33 of 2024-
25 work no: 01 issued under no: MIDB/CC-02/2520-25 dated: 11-10-2024 under tender id no:

. ]
oL

Dated: 11-10-2024

PUBLIC NOTICE

This is for notice of the general public that a
"R 2uy e political party is proposed to be regi d by
- the name of VOICE OF AWAM PARTY The

President: ISMAIL

1. | Tender Submission date Ends

25/11/2024 upto 06:55 pm

2. | Date of Opening

26/11/2024 at 13:00 pm, in the Office of the Executive

Engineer Mechanical Irrigation Division Baramulla

No. MIDB/CC-02/ 2853-58
DATED: 12/11/2024

All other terms/conditions and stipulation as contained in the eNIT shall remain unaltered/unmodified.

Executive Engineer
Mechanical Irrigation Division
Baramulla

Sdr-

office of the party is located at H-23 B,
Garhwali Mohalla, Laxmi Nagar, Delhi-
110092 . This Party has submitted application
to the Election Commission of India, New
Delhi for its registration as Political party
under Section 29A of the Representation of
People Act 1951- Names/address of the office
bearers of the Party are as Follows:-

General Secretary: MOHD. FAHAD
Treasurer: RAJVENDER SINGH

If any one has any objection to the registration
of VOICE OF AWAM PARTY they may send
their objection with reasons thereof, to the
Secretary (Political Party), Election
Commission of India, Nirvanchan Sadan,
Ashoka Road New Delhi-110001 within 30
days of the publication of the notice.

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE PERIOD ENDED 30" SEPTEMBER 2024

CHL LIMITED

Regd. Office: Hotel The Suryaa, New Friends Colony, New Delhi 110025
Tel.: 91-11-26835070, 47808080, Fax: 26836288, E-mail: chi@chl.co.in
CIN No: L55101DL1979PLC009498

N4
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SURYAA

(INRin Lacs)
Sr. STANDALONE CONSOLIDATED
No,| PARTICULARS Quarter Ended Half Year Ended Quarter Ended Half Year Ended
30.09.2024 30.09.2023 30.09.2024 30.09.2024 30.09.2023 30.09.2024
Unaudited Unaudited Unaudited Unaudited Unaudited Unaudited
1 | Total income from operations(net) 2,681.44 1,942.25 4,849.44 3,766.98 3,097.85 7,049.92
2 | Net Profit/(Loss) for the period (before tax & exceptional items) 753.82 387.47 1,276.67 -36.93 -470.64 -238.19
3 | Net Profit/(Loss) for the period (after exceptional items) 753.82 387.47 1,276.67 -36.93 -470.64 -238.19
4 | Net Profit/(Loss) for the period (after tax & exceptional items) 563.91 288.66 954.62 (226.85) (569.46) (560.24)
5 | Total comprehensive income for the period [comprising Net Profit/ 563.91 288.66 954.62 (324.92) (637.24) (1082.17)
(Loss) for the period & Other Comprehensive Income/(expense)]
6 |Paid-up equity share capital (face value of Rs. 2/- each) 1,096.37 1,096.37 1,096.37 1,096.37 1,096.37 1,096.37
7 | Reserves excluding Revaluation Reserves™ - - - - - -
8 |Earning Per Share
(a) Basic and Diluted 1.03 0.53 1.74 (0.59) (1.16) (1.97)
(fully paid up equity share of Rs. 2/- each)

** Reserves for standalone as on 31.03.2024, is Rs. 14304.34 Lacs and for consolidated is Rs. (12581.08) Lacs
NOTES:

1) The above is an extract of the detailed format of quarter & half year ended 30.09.2024 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of quarter & half year ended 30.09.2024 are available on the websites of the Bombay Stock Exchange (www.bseindia.com) and on the

Company's website (www.chl.co.in).

2) Theresults for the quarter & half year ended 30.09.2024 have been subjected to limited review by the statutory auditors of the company.
3) The above results can be viewed on the website of the Company (www.chl.co.in) as well as on the website of the Bombay Stock Exchange (www.bseindia.com).

Place : New Delhi
Date :12.11.2024

By Order of the Board

Managing Director

CHL LIMITED
Sd/-
(Luv Malhotra)

DIN 00030477

PRl Xt Indian Bank 40-41 Khoda Ganesh Road Madangan; Kishangarh
ME—Ajmer-305801, Ph:- 01463-252149, Email: m509@indianbank.co.in
Possession Notice (For Inmovable Property)

[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas, The under signed being the Authorised Officer of the Indian Bank under
Securitisation and Reconstruction of Financial Assets and Enforcement of SecuritY Interest
Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8 and 9

of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated
02.12.2023 calling upon (1) Mr. Chandra Prakash Choudhary S/o Fathendra Kumar
Choudhary Proprietor of M/s. Shree Shyam Trading Company (Borrower & Mortgagor)
with our Madanganj Kishangarh Branch to to repay the amount mentioned in the notice
being Rs. 8,66,778/- (Rupees Eight Lacs Sixty Six Thousand Seven Hundred Seventy
Eight Only) within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act
read with Rule 8 and 9 of the said rules on this 11th day of November of the year 2024.

The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Indian Bank for
an amount Rs. 8,66,778/- (Rupees Eight Lacs Sixty Six Thousand Seven Hundred
Seventy Eight Only) as on 01.12.2023 and interest along with charges & legal expenses
thereon. “We draw attention to the provisions of section 13(8) of the SARFAESI Act and the
rules framed there under which deals with your rights of redemption over the securities”

All that Part and Parcel of the property consisting of:- Equitable Mortgage of
Industrial/Commercial Plot No. Khasra No.116, Village Roopangarh, Tehsil
Kishangarh, Dist Ajmer, admeasuring 504.15 Sq. Yards in the name of Mr. Chandra
Prakash Choudhary S/o Fathendra Kumar Choudhary Proprietor of M/s. Shree
Shyam Trading Company (Borrower & Mortgagor)., Bounded as under: East:- Land of
Ramdev Ji, West:- Land of Girdhari Gurjar, North:- Rest Land of Khasra No.914, South:-
40 Feet Road. Authorised Officer,
Date: 11.11.2024 Place: - Kishangarh Indian Bank

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

.|Name of Corporate Person ARIHANT OPTICS LIMITED

FOR THE ATTENTION OF THE STAKEHOLDERS
OF ARIHANT OPTICS LIMITED

)

.| Date of incorporation of Corporate Person |9th August, 1995

w

.| Authority under which Corporate
Person is incorporated /registered

Registrar of Companies, NCT of Delhi, Ministry of
Corporate Affairs

~

.| Corporate identity number / limited liability |U33201DL1995PLC113272

identity number of Corporate Person

o

.| Address of the registered Office and
Principal office (if any) of Corporate Person

H. NO. 12, First Floor, Hargovind Enclave,
Karkardooma, Delhi-110092

o

.| Liquidation commencement date of
Corporate Person

08th November, 2024

G Branch-SME Branch, Distt. Bhilwara (Raj.)
Bank of Baroda | Phone No.: 01482-294277; Mob.:9983662886/8355974014
E-mail: smebranch.bhilwara@bankofbaroda.com

B

SALE NOTICE FOR SALE OF IMMOVABLE & MOVABLE PROPERTY

“APPENDIX-IV-A" [See proviso to Rule 8(6) for Immovable Propertyl
“APPENDIX-1I-A" [See proviso to Rule 6(2) fo Movable Propertyl

E-Auction Sale Notice for Sale of Inmovable & Movable Assets under the Securitisation and
ReconstructionofFinancialAssetsandEnforcementofSecurityInterestAct,2002readwithprovisoto
rule8(6)&6(2)oftheSecurityInterest(Enforcement)Rules,2002.

Noticeis hereby giventothe publicin generalandin particulartothe Borrower(s), Mortgagor (s) and
Guarantor(s) thatthe below described theimmovableand movable property mortgaged/Charged to
theSecuredCreditor,possessionofwhichhasbeentakenbytheAuthorisedofficerofBankofBaroda,
Secured Creditor, will be sold on"Asiswhere is", "As is what is", and "whatever there is" basis for
recovery of duesin below mentioned account/s. The details of Borrower’s, Mortgagor/Guarantor’s,
Secured Assets, Dues, Reserve Price, E-auction date & Time, EMD and Bid Increase Amount are
mentionedbelow:-

Name & address of Borrower/s/ Guarantor/Mortgagor’s:- M/s Nridev Wire World Private
Limited (Borrower) 14/574, Nehru Vihar, Bhilwara Distt. Bhilwara (Raj.)

Mr. Rishi Raj Sharma S/o0 Satyanarayan Sharma (Director); VPO Shambhogarh Tehsil Asind,
Distt. Bhilwara (Raj.). Mr. Anshul Sharma S/o Ramswaroop Sharma (Director) 14/574. Nehru
Vihar, Distt. Bhilwara (Rajasthan). Mr. Om Prakash Mahawer S/o Shri Govind Ram (Director)
1654, Ward No. 04 Koli Mohalla, Nasirabad, Distt. Ajmer (Raj.)

Lad Kumari Sharma D/o Jagdish Kumar Sharma (Guarantor); Amesar, Asind Distt. Bhilwara
(Raj.). Mrs.Sanju Dhakar W/o Shanti Lal Dhakar, (Guarantor); Indokiya Phalsiya, Jahajpur
Distt. Bhilwara (Raj.), Mrs. Susheela Sharma W/o Ramswaroop Sharma (Guarantor); 14/574,
Nehru Vihar, Distt. Bhilwara (Raj.)

Total Dues:- Demand Notice Date:- 01/05/2024; Rs. 2,24,48,747.86/- interest up to
30/04/2024

Present outstanding: 01/05/2024; Rs. 2,24,48,747.86/- interest up to 30/04/2024 + further
applicable interest, cost, charges & other expenses etc.

Status of Possession - Physical Possession

Property Inspection date & Time: 26-11-2024, 12.00 Noon to 04.00 PM

Last date & time for submission of EMD and documents by 03/12/2024 upto 4:00 P.M.

Give short description of the Movable & Reserve Price/EMD/| Date & Time
immovable property with known encumbrances, if any| Bid Increase Amt. | of E-auction
LOT (AB):-All Plant & Machinery, & Accessories| Reserve Price
("AS IS WHERE IS BASIS, AS IS WHAT IS BASIS| Rs. 1,70,10,000/-
and WHATSOVER IS AVAILABLE BASIS") in the
name of M/s Nridev Wire World Private Limited,[EMD: Rs. 17,01,000/-
situated at Industrial Property Plot No. F-418, Riico
Industrial Area, Hameergarh, Distt. Bhilwara (Raj.)| Bid Increase Amt.

AND Industrial Property Plot No. F-418, Riico|  Rs, 25,000/

Industrial Area, Hameergarh, Distt.:-Bhilwara (Raj.) ’

Measuring 1950 Sq. Mts in the name of M/s Nridev

Wire World Private Limited. Bounded by: On the

East by Plot No. F-425, On the West by Road, On the

North by Plot No. F-419, On the South by Plot No. F-

417 Encumbrances: Not known

LOT (A):- All Plant & Machinery. & Accessories (*AS|  Reserve Price

IS WHERE IS BASIS, AS IS WHAT IS BASIS and| Rs. 56,70,000/-

WHATSOVER IS AVAILABLE BASIS") in the name of " -

M/s Nridev Wire World Private Limited, situated at EMD' Rs. 5,67,000-| 03/12/2024
Industrial Property Plot No. F-418. Riico Industrial| Bid Increase Amt.

Area. Hameergarh. Distt. Bhilwara (Raj.) Rs. 10,000/ 02.00 P.M.
LOT (B):- Industrial Property Plot No. F-418. Riico|  Reserve Price

Industrial Area. Hameergarh. Distt. Bhilwara (Raj.)| Rs. 1,13,40,000/- to
Measuring 1950 Sq. Mts in the name of M/s Nridev

Wire World Private Limited. Bounded by: On the[EMD: Rs. 11,34,000/

East by Plot No. F-425. On the North by Plot No. F-[ Bid Increase Amt. 06.00 P.M.
419, On the West by Road, On the South by PlotNo.|  Rs, 15,000/-

F-417 Encumbrances: Notknown ’

Synergy | y ion P Is LLP
Address: 906, ITHUM Tower “A”, Sector-62, Noida-
201301, Uttar Pradesh;

Email Address: praveen.agrawal@synergyipe.com;
Conact: +91-9720108105 ;

Registration No.: IBBI/IPE-0104/IPA-3/
2022-2023/50015.

~

.| Name, address, email address, telephone
number and the registration number of
the Liquidator

8.| Last date for submission of claims 08th Di ber 2024

*The approval of the creditors as per the proviso to the section 59(3) was obtained on 13th November,

Notice is hereby given that the Arihant Optics Limited has commenced voluntary liquidation on 08th

Aadhar Housing Finance Ltd.

Corporate Office: Unit No.802, Natraj Rustomjee, Western Express Highway and M.V.Road, Andheri (East), Mumbai-400069

>
"

Bareilly Branch : B3 & B-4, Ground Floor, Akash Floors, 320-Civil Lines, City Station Road, Bareily-243001 (UP)

Housing Finance Ltd

E-Auction Sale Notice for Sale of immovable Properties under the Securitization and Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002

E-AUCTION - SALE NOTICE

read with proviso to Rule 8 (6) of Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged,
possession of which has been taken by the Authorised Officer of Aadhar Housing Finance Limited will be sold on “As is where is”, “As is what is”, and “ Whatever

there is” with no known encumbrances Particulars of which are given below:

S. Borrower(s) / Ngﬁg:eaggle Description of the Reserve I[E)Zm:ssilt I&“S‘)’ Nature of
N.| Co-Borrower(s)/ Guarantor(s) and Amount Immovable property Price (RP) (1%% of RP) possession
11 (Loan Code No. 02600001837 / 13-05-2022 All that part & parcel of property bearing, Pvt Plot No 36
Bareilly Branch) Part of Khasra No 229 Harunagala Tehsil Bareilly, Uttar Rs. Rs. Physical
Late. Raj Kumar (Represented & Pradesh - 243001. Boundaries :- East - Rasta 12 Feet [ 12,19,840/-| 1,21,984/- v
through the legal heir) (Borrower), |3 12,79,002/-| wide, West - House & Plot of Others, North - House of
Rani (Co-Borrower), Nihal Singh, South - Part of Others

9.
PI

. Last Date of Submission of DD of Earnest Money Deposit along with KYC, Tender Form and accepted Terms and conditions (Tender Documents) is
13-12-2024 within 5:00 PM at the Branch Office address mentioned herein above or uploaded on https://bankeauctions.com. Tenders documents

received beyond last date will be considered as invalid tender and shall accordingly be rejected. No interest shall be paid on the EMD.

Basis’,‘As Is What Is Basis’ and ‘Whatever Is There Is Basis’.

. The Demand Draft Should be made in favorof ‘Aadhar Housing Finance Limited’ Only.
. Auction/bidding shall be only through “Online Electronic Bidding” through the website https://bankeauctions.com. Bidders are advised to go through the

website for detailed terms before taking part in the e-auction sale proceedings.

through the website https://bankeauctions.com

and/or disposing of the above immovable properties/secured assets.

www.aadharhousing.com.

The Bid incremental amount for auction is Rs.10,000/-.

ace : Uttar Pradesh

Date : 13.11.2024

. Date of Opening of the Bid/Offer (Auction Date) for Property is 14-12-2024 on https://bankeauctions.com at 03:00 AM to 04:00 PM.
. AHFL is not responsible for any liabilities whatsoever pending upon the property as mentioned above. The Property shall be auctioned on ‘As Is Where Is

. Theintending bidders should register their names at portal M/s G 1 INDIA PVT LTD through the link hitps://bankeauctions.com/registration/signup, and
get their User ID and password free of cost. Prospective bidder may avail online training on E- auction from the service provider M/s C 1 INDIA PVT LTD

. Forfurther details contact Authorised Officer of Aadhar Housing Finance Limited, (Dilip Singh Jadon, Contact No. 8319021816) OR the service provider
M/s C1 INDIA PVT LTD, Mr. Prabhakaran, Mobile No: +91-74182-81709, E-mail: tn@c1lindia.com & support@hankeauctions.com, Phone No.
+917291981124 /25 /26.As on date, there is no order restraining and/or court injunction AHFL/the authorized Officer of AHFL from selling, alienating

. For detailed terms and conditions of the sale, please refer to the link provided in Aadhar Housing Finance Limited (AHFL), secured creditor’s website i.e.

(Authorised Officer)
For Aadhar Housing Finance Limited

gaddd & Indian Bank

A sdEEE

ALLAHABAD

DEMAND NOTICE

| being an Authorised Officer of the Secured Creditor Bank has a reason to believe that all of you the under mentioned notices cannot be served ordinarily as attempted earlier
except through this substituted service. As such, all of you the under mentioned notices are hereby informed and called upon through this public DEMAND NOTICE under
section 13(2) of the SARFAESI Act with rule 3 of the Security Interest (Enforcement) Rule 2002 make payment of the amounts due against each of you, as mentioned below,
within 60 days. Thereafter the bank will proceed U/s 13 (4) of the said Act for taking possession of the secured property/ies/Assets mentioned against account and thereafter to
sell the same to realize its dues with further interest till realization along with costs as contemplated under the said Act. Needless to mentioned here that this notice is

addressed to you without prejudice to any other remedy available to bank for recovery of its dues, against you.

(NOTICE UNDER 13 (2) OF SARFAESI ACT 2002 READ WITH
RULE 3 OF SECURITY INTEREST ENFORCEMENT RULES 2002

The stakeholders of Arihant Optics Limited are hereby called upon to submit a proof of their claims, on or
before 8th December, 2024, to the liquidator at the address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

ission of false or misleading proofs of claim shall attract penalties.

Sd/-

For Synergy Insolvency Professionals LLP
Insolvency Professional

Registration No.: IBBI/IPE-0104/IPA-3/2022-2023/50015

(Rakesh Sehgal)
Date: 13.11.2024 Insolvency Professional
Place: New Delhi Partner

SHRIRAM HOUSING FINANCE LIMITED

Reg.0ff.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,

2nd Lane, Cenatopha Road, Alwarpet,Teynampet, Chennai-600018
Branch Off: L1 & L2, Above SBI Bank, Gurudwara Road, Green
Park Extension, New Delhi - 110016

Website: http://www.shriramhousing.in

SHRIR&M

HOUSING FINANCE

Whereas The undersigned being the authorised officer of Shriram Housing
Finance Limited.(SHFL) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (said Act) and in exercise of powers conferred under Section 13(12) of
the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
(said Rules) issued demand notices to the Borrowers details of which are
mentioned in the table below to repay the amount mentioned in the said demand
notices.

The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned being the Authorized
Officer of SHFL has taken the Physical Possession of the mortgaged properties
described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with rule 8 of the said Rules, onthis 11-Nov-
2024.

POSSESSION NOTICE

Borrower's Name and Address

Mr. Salman S/o0 Sh. Mohd Yunus

House No. 244/A/26, Second Floor, Khasra No.469,Village-Ghondli, lllaga -
Shahdra, Abadi of Shivaji Gali, Pandit Park, Delhi-110051

Also At:

House No.19, Gali No.1, Rashid Market, New Ganesh Park, Krishna Nagar,
Delhi-110051.

Mrs. Fatima W/o Sh. Mohd Yunus

House No. 244/A/26, Second Floor, Khasra No.469,Village-Ghondli, lllaga -
Shahdra, Abadi of Shivaiji Gali, Pandit Park, Delhi-110051.

Also at:- House No.19, Gali No.1, Rashid Market,

New Ganesh Park, Krishna Nagar, Delhi-110051

Amount due as per Demand Notice

Rs. 44,69,930/- (Rupees Forty Four Lakh Sixty Nine Thousand Nine Hundred
and Thirty Only) in respect of Loan Account No. SHLHGPRK0001405 as on 08-
Aug-2024 with further interest at the contractual rate.

Sl

Name of the Borrower/Guarantor

/lImmovable properties

Details of Security/Moveable

Date of Demand Notice

Due Amount
| date of Notice

No|
1

-| Branch: MDA

Applicant and Mortgager: 1. Shri Hitesh Ku

Nagar Meerut.

Garg S/o Shri Shiv Raj Garg, H.No. 760, Near
Harish Chand Diary, Mohalla Shiv Shakti Nagar,
Meerut. Co-Applicant and Mortgagor: Shri
Mukesh Garg S/o Shri Shiv Raj Garg, H.No. 760,
Near Harish Chand Dairy, Mohalla Shiv Shakti

mar

House MPL No. 760, Part of Khasra No. 2328/2,
Situated at Near Harish Chand Dairy, Shiv Shakti
Nagar, Meerut having area 100 sq. yards i.e. 83.61 sq.
meters. Measurement and Boundaries are us under:
East: 22 ft 6 inch after that house of other, West: 22 ft
6 inch after that road 12 ft wide, North: 40 ft after that
house of other, South: 40 ft after that House of Ompal.
Owner/Title holder: Shri Hitesh Kumar Garg and Shri
Mukesh Garg S/o Shri Shiv Raj Garg, H.No. 760 Near
Harish Chand Dairy, Mohalla Shiv Shakti Nagar Meerut.

SARFAESI Notice issued

u/s 13(2) on 09.11.2024 for

Rs. 12,14,823.00 + interest
+ other Expenses.

Date of NPA - 28.02.2024
Home Loan
Alc No. 50024799398

Rs. 12,14,823.00
+ interest +
other expenses

Note: Your attention is invited to Gazette notification no. G.S.R. 155 (E) dated 04.03.2020 of Department of Financial Services, Ministry of Finance,

Allahabad Bank has amalgamated into Indian Bank w.e.f 01.04.2020.

Date: 12.11.2024

Place : Meerut

Authorised Officer

Description of Mortgaged Property

All that part and parcel of the properties bearing No. 244/A/26, Second Floor,
Without roof right, Khasra No.469,measuring area 70 Sq., Yrds., Right of One
Four- Wheeler and One Two - Wheeler parking on Stilt Floor, Village-Ghondli,
lllaga- Shahdra, Abadi of Shivaji Gali, Pandit Park, Delhi-110051.

Bounded By:- East:- Property No.244/A/25, West:- Other Property

North:- Road 14 Feet., South:- Other Property

The borrower's attention is invited to provisions of sub-section (8) of section 13
ofthe Act, in respect of time available, to redeem the secured assets.

Place: Delhi Sd/- Authorised Officer
Date : 11-11-2024 Shriram Housing Finance Limited

o

da 37 asicr
Bank of Baroda

E-Auction -

SALE NOTICE FOR SALE OF IMMOVABLE/MOVABLE PROPERTIES "APPENDIX-IV-A [See proviso To Rule 6 (2) & 8(6)]
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable Property mortgaged/charged to the Secured Creditor, Possession of which has
been taken by the Authorised Officer of Bank of Baroda, (Secured Creditor), will be sold on "As is where is", "As is what is", and "whatever there is" for recovery of below mentioned account/s. The details of

Sale Notice for 15 day

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
READ WITH PROVISIO RULES 6 (2) & 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Borrower/s/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below:

.| Name of the Branch & Name & Address of the Description of Property Date & Time Reserve Price, Status of Pos|§e55|on Property
X Borrower/Guarantor/Mortgagor's Nature of Pr rt Total Dues of EMD Amount (Syml?o ic/ Inspection
No. ature of Property e-Auction |and Bid Increase Amount Physical) Date & Time
1.|Branch: Vikas Bhawan, Rampur Al that part & Parcel of Residential property admeasuring 181.30 Rs. 40,09,811.57 27.11.2024 Reserve Price Physical 18.11.2024
Borrower/Mortgagor: Mrs. Veervati W/o Ashok |sq. mt. Part of Khasra No. 196 situated at Village & Post - Pahari, |  (inclusive of Interest up between Rs. 15,00,000/- Possession from
Babu, Address: Address House No. 99,Village & |Rampur Tehsil, District Rampur mortgaged by Mrs. Veervati W/o| to 17.07.2023) plus further | 54 4 pps 10.00 AM
Post Pahari, Tehsil - Sadar, Rampur City, Rampur. |Ashok Babu registered before Sub-Registrar Office, Rampur, UP tlr?éeégzttr:cgj :;iyﬁg?hifr o EMD- Rs. 1,50,000/- 00
at Bahi No.1, Jild No. 6526, Page No. 55 to 82 at Serial No. -| "¢12rqes and expeﬁses etc. 06.00 PM | Bid Increase Amount 02.00 PM
3477 dated 22-04-2015. Bounded by: East- House of Ram Avtar, till date of payment : Rs. 20,000/- :
West-Rasta Sarkari, North-House of Yunus Bhai, South- Raasta.

For detailed terms and conditions of sale, please refer to the link provided in https://www.bankofbaroda.in/e-auction.htm and https://ebkray.in. Also, prospective bidders may contact the authorized officer

on Mobile- 7055111531/7055111541

For detailed terms & conditions Scan Here:

Date: 12.11.2024

Place- Rampur

Authorised Officer, Bank of Baroda

(With unlimited
NOTE: Auction of Lot (A) will be conducted only if auction of Lot (AB)
could not succeed. Auction-of Lot (B) will be conducted only if LOT (A)
auctioned successfully

LOT (C) Property Situated at Plot No. B-148/2, Araji
No.1165/2 at Police Line, Rajswa Gram-Malan,
Tehsil & Distt Bhilwara (Raj), measuring 1000 Sg.
Ft. in the name of Smt Sanju Dhakar W/o Sh. Shanti
Lal Dhaker. Bounded by- On the East by Plot No B-
148/1, On the West by Road, On the North by Plot;
No B-147, On the South by Plot No B-152.
Encumbrances: Not known

LOT (D) Property Situated at Plot No. 50, Araji
n0.3843, 3844, 3845, Chungi Naka to Panchayat;
Samiti Gandhi Gram, Nai Abadi, Ward No.14, Asind,
Tehsil Asind, Distt Bhilwara (Raj) measuring 1125
Sq Ft in the name of Smt Lad Kumari Sharma.
Bounded by- On the East by Road, On the West by
Plot No 53, On the North by Plot No 49, On the South
by PlotNo 51. Encumbrances: Not known

For detailed terms and conditions of the sale, please refer to the link provided in
https://www.bankofbaroda.in/e-auction.htm and Auction portal
(https://ebkray.in). Also, prospective bidders may contact the authorized officer
on Phone No.: 01482-294277. Mob.:9983662886/8355974014

Date: 11/11/2024  Place: Bhilwara (Raj.) Authorised officer, Bank of Baroda|

extensions of

Reserve Price

Rs. 28,35,000/- 10 min. each)

EMD: Rs. 2,83,500/-

Bid Increase Amt.
Rs. 10,000/

Reserve Price
Rs. 12,96,000

EMD: Rs. 1,29,600/-

Bid Increase Amt.
Rs. 10,000/

SCAN HERE
for Details

SHRIRAM HOUSING FINANCE LIMITED

Reg.0ff.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,
SHRIR & M| 2nd Lane, Cenatopha Road, Alwarpet, Teynampet, Chennai-600018
HOUSING FINANCE | Branch Off: L1 & L2, Above SBI Bank, Gurudwara Road, Green
Park Extension, New Delhi - 110016
Website: http://www.shriramhousing.in

POSSESSION NOTICE

Whereas The undersigned being the authorised officer of Shriram Housing
Finance Limited.(SHFL) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (said Act) and in exercise of powers conferred under Section 13(12) of
the said Act read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 (said Rules) issued demand notices to the Borrowers details of which are
mentioned in the table below to repay the amount mentioned in the said
demand notices.

The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned being the Authorized
Officer of SHFL has taken the Physical Possession of the mortgaged
properties described herein below in exercise of powers conferred on him/her
under Section 13(4) of the said Act read with rule 8 of the said Rules, on this
11-Nov-2024.

Borrower's Name and Address

Mr.Rajeev Kumar S/0 Sh.Ramchandra Thakur

House No. A-197, Swami Bal Nath Ashram, Main Gali, Sewangar Meerut Road,
Ghaziabad, Uttar Pradesh-201001.

Also At: Flat No.232,Second Floor,Merlin Society,Plot No.13/GH-1, Sector-
13,Vasundhara, Ghaziabad, Uttar Pradesh-201012.

Also At: House No.D-730,First Floor, Mandir Marg, Ganesh Nagar-2, Beside-
Krishna Mandir,Shakarpur,East Delhi-1100.

Mrs. Kevla Devi W/o Sh. Ramchandra Thakur

House No. A-197, Swami Bal Nath Ashram, Main Gali, Sewangar Meerut Road,
Ghaziabad, Uttar Pradesh-201001.

Also At:Flat No.232,Second Floor, Merlin Society,Plot No.13/GH-1,
Sector-13,Vasundhara, Ghaziabad, Uttar Pradesh-201012.

Also At: House in ward No 12, Chandan Nagar, Near- Chamra Godwn,
Bhawdepur, Sitamari, Bihar-843302.

Amount due as per Demand Notice

Rs. 5704052/- (Rupees Fifty Seven Lakh Four Thousand Fifty Two Only) as on
06-07-2024 under reference of Loan Account No. SHLHGPRK0001528. with
further interest at the contractual rate.

Description of Mortgaged Property

All that part and parcel of the properties bearing Flat No.232,Second Floor,
without Roof Right, Super area : 800 Sq.,Ft., The Merlin Society, Plot No. 13/
GH-1, Sector-13, Vasundhara, Tehsil & Distt.- Ghaziabad, Uttar Pradesh-
201012,

Borrower's Name and Address

Mr. Pratap Singh S/0 Sh. Om Prakash

House No.B-245, Gali No.-9, Block-D, Khasra No.-408, Gagan Vihar, Near-25
Futa Road, Sahibabad, Ghaziabad, Uttar Pradesh-201005.

Also At: Flat No.G-1,LIG Ground Floor, Plot No.B-1/87,DLF Dilshad Extension-Il,
Village-Brahmpur URF Bhopura, Paragana-Loni,Ghaziabad, Uttar Pradesh-
201005.

Mrs. Geeta W/o Sh. Pratap Singh

House No.B-129, Gali No.-9, Gagan Vihar Bhopura, Sahibabad, Ghaziabad,
Uttar Pradesh-201005,

Also At: Flat No.G-1,LIG Ground Floor, Plot No.B-1/87,DLF Dilshad Extension-
11, Village-Brahmpur URF Bhopura, Paragana-Loni,Ghaziabad, Uttar Pradesh-
201005.

Amount due as per Demand Notice

Rs.12,32,180/- (Rupees Twelve Lakh Thirty Two Thousand One Hundred Eighty
Only) in respect of Loan Account No. SHLHGPRK0000154. as on 07-May-2024
with further interest at the contractual rate.

Description of Mortgaged Property

All that part and parcel of the properties bearing Flat No.G-1,LIG Ground
Floor, Plot No.B-1/87,Without Roof Right, admeasuring area 450 Sq., Ft., DLF
Dilshad Extension-Il, Village-Brahmpur URF Bhopura, Paragana-
Loni,Ghaziabad, Uttar Pradesh. Boundaries of the said Property :-North : Plot
B-1/86, South : Plot B-1/88, East : 40 Feet Wide Road, West : Plot B-1/92.

The borrower's attention is invited to provisions of sub-section (8) of section 13
ofthe Act, in respect of time available, to redeem the secured assets.

Place: Ghaziabad Sd/- Authorised Officer
Date : 11-11-2024 Shriram Housing Finance Limited
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PUBLIC NOTICE
Notice is hereby given to the Public that the
Agreement for Sale dated 05.11.1999 between Dr.
SURESH KOHLI & Mrs. AARATI PRAKASH EKANDE and
conveyance deed dated 04.04.2000, REGISTERED AS
DOCUMENT NO 4800 ON 04.04.2000 in OFFICE OF
SUB-REGISTRAR VII DELHI/NEW DELHI,of flat no 55-B,
Pocket -A Sukhdev Vihar has been lost/ misplaced. All
the persons are hereby informed to return the
documents in case of finding the same and that not to
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Dish TV India Ltd

DISH TV INDIA LIMITED
Corp. Office: FC-19, Sector 16 A, Noida - 201301, U.P.
Regd. Office: Office No. 803, 8th Floor, DLH Park, S. V. Road, Goregaon (West), Mumbai-400062
E-mail: investor@dishd2h.com, CIN: L51909MH1988PLC287553, Website: www.dishdZh.com
Tel: 0120-5047000, Fax: 0120-4357078

POSTAL BALLOT NOTICE

NOTICE is hereby given pursuant to Section 110 read with Section 108 and other applicable provisions, if any, of
the Companies Act, 2013, (‘Act) (including any statutory modification or re-enactment thereof for the time being
in force), read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014, (Rules’),
Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 ('the Listing Regulations’), the Secretarial Standard on General Meetings issued by the
Institute of Company Secretaries of India (‘SS-2), General Circular No. 09/2024 dated September 19, 2024, or
any other applicable Circulars issued by the Ministry of Corporate Affairs ('MCA') from time to time (MCA
Circulars’), and applicable circulars issued by SEBI from time to time ('SEBI Circulars’) and other applicable
laws, as amended, to transact the special businesses as set out hereunder by passing Special Resolution by way
of Postal Ballot through remote electronic voting ( remote e-vating’) only, as set out in Postal Ballot Notice
dated November 12, 2024 (Notice).

The Notice have been sent on November 12, 2024 in compliance with the MCA Circulars, by electronic mode to
those Shareholders whose names appear in the Register of Members/Beneficial Owners as received from
Depositories as on Friday, November 8, 2024, i.e. ('Cut-off date’) and whose email addresses are registered with
the Company/ RTA/DPs. A person who is not a Shareholder as on the cut-off date should treat this Notice
for information purpose only. The copy of Notice along with explanatory statement is also available on the
website of the Company at www.dishd2h.com, Stock Exchanges National Stock Exchange of India Limited (NSE')
at www.nseindia.com, BSE Limited (BSE) at www.bseindia.com and on the website of NSDL at
www.evoting.nsdl.com.

The Company is pleased to provide Remote E-Voting facility through E-Voting Platform of National Securities
Depository Limited ('NSDL), which would enable Members to exercise their right to vote on the resolution
appended to this Notice, by way of Remote E-Voting. All documents referred to in this Notice will be available
for inspection electronically, on all working days, until the last date of Remote E-Voting. The Company has
engaged CS Mita Pushpal Sanghavi (CP No. 6364), Partner of M P Sanghavi & Associates LLP, as the Scrutinizer
for conducting the Postal Ballot process, in a fair and transparent manner.

The Members are requested to note the e-Voting Instructions as follows:

(a) The Remote E-Voting period will commences on Wednesday, November 13, 2024 at 9:00 A.M. (IST) and ends
on Thursday, December 12, 2024 till 5:00 PM. (IST). During this period, shareholders of the Company as on
the cut-off date holding shares in physical or in dematerialised form may cast their vote electronically. The
Remote e-voting module shall be disabled by NSDL after the prescribed date and time for Remote E-Voting.
Once the vote on resolution is cast by the Shareholder, the Shareholder shall not be allowed to change it
subsequently.

(b) Members are requested to carefully read all the Notes set out in the Notice and in particular the procedure
of casting vote through Remote E-Voting.

[c) Ifyou have any queries or issues regarding Remote E-Voting can contact NSDL on www.evoting.nsdl.com or
call on toll free no.: 022 - 4886 7000 and 022 - 2499 7000 or send a request to Mr. Amit Vishal, Asst. Vice
President or Ms. Pallavi Mhatre, Sr. Manager at evoting(dnsdl.co.in.

The result of the Postal Ballot conducted through Remote E-Voting process along with the Scrutinizer's Report
will be announced by the Chairman or to a person authorized by the Chairman in writing, who shall countersign
the same within permissible timelines and will be displayed along with Scrutinizer’s Report on the website of
the Company viz. www.dishdZh.com, besides being communicated to Stock Exchanges.

By Order of the Board of Directors
For Dish TV India Limited

Place: Noida
Date: November 12, 2024

Ranjit Singh
Company Secretary & Compliance Officer
Membership. No. A15442
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